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8 n|ar Factory In Kolhapur
*1984. Shri Fangarkar: Will the 

Minister of Food and Agriculture be 
pleased to state:

<a) whether there is any proposal 
to set up a Sugar Factory in Kolha­
pur district of Bombay State during 
the current financial year;

(b) if so, when the proposal would 
materialise; and

(c) the amount to be spent on the 
factory?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b ). The Hon’ble Member has 
probably in mind the factory at 
Kodoli. This went into production on 
1st November, 1959.

(c). About Rs. 1:36 crores.

Shri Fangmrkar: May 1 know whe­
ther the factory to be set up will be 
on a co-operative basis or individual 
hasis.

Shri A. M. Thomas: For this factory 
the licence has been applied for by 
Shree Warana Sahakari Sakhar Kar- 
khana Limited. So, it is a co-opera­
tive business.

Shri Sttvananjappa: May 1 know 
■whether any restriction is put on the 
licensing of co-operative sugar facto­
ries?

«hri A. ML TIi— s’ SC scty *ri»*«
is referring to the general question, 
our present and future development 
would he mainly on the co-opantiv* 
front.

Shri Mahagacnkar: Since two more 
co-operative concerns have been farm­
ed in Kolhapur district may I know 
whether there is any possibility flf 
their getting licences?

Shri A M. Thomas: there are a*
many as four factories in Kolhapur, 
besides the one that is already re ­
ferred to. Out of the four, three are 
on co-operative basis and one is jg 
joint stock company. Licences i§ t 
two more have been applied for, 
they have to be considered by the 
Commerce and Industry Ministry, in 
consultation with our Ministry.

Water-Logging in Delhi
•1085. Shri D. C. Sharma: Will the 

Minister of Irrigation and Power he
pleased to state:

(a) how many villages in the Union 
Territory of Delhi have suffered on 
account of water-logging of their cul­
tivable land during the current year 
up to 30th November, 1959;

(b) whether such sufferers have 
been given any relief; and

(c) if so, the amount given as relict 
till November, 1959?

The Deputy Minister of Irrlgatl— 
and Fower (Shri Hathi): (a) The
Delhi Administration have reported 
tbat no village has suffered on account 
of water-logging in Delhi territory 
during 1999.

(b) and (c). Do not arise.
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Mr. Dtgulj -Bym kw : Next qiw O ob.

B ill S. M. B n o jM : I miggot that
Q. No. 1120-A  may also be taken upt 
•a it also relates to the same subject

Mr. »®p«ty-Speaker: If the has. 
Minister agrees, I have no objection.

The Deputy Minister « i M H n ii
(Shri Bhahttawas K k tt): I mm m rn
aUe.

Mr. Depaty-Sp—hor: A ll ri^bt




